IN THE NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD
DIVISION BENCH
COURT -1

ITEM No.112- IA/1051(AHM) 2024
In
C.P.(IB)/186(AHM)2024

Proceedings under Section 95 IBC

IN THE MATTER OF:

IDBI Bank Limited .. Applicant
v/s
Purvi rakshit Doshi ... Respondent

Order delivered on: 25/10/2024

Coram:

Mr. Shammi Khan, Hon’ble Member(J)
Mr. Sameer Kakar, Hon’ble Member(T)

PRESENT:

For the Applicant / IRP : Mr. Vinodkumar S. Shah, PCS
For the Respondent /PG : Mr. Arjun Sheth, Advocate
For the FC : Mr. Vishal Raval, Advocate
For the Liquidator of CD  : Mr. Kunal Vaishnav, Advocate

ORDER
(Hybrid Mode)

IA/1051(AHM) 2024

A Xerox copy of the interim stay order of the Hon’ble High Court of Gujarat passed in
the matter dated 18.10.2024, has been placed by the Registry, wherein the following

order has been passed:

‘there shall be ad-interim stay in respect of further
proceedings of IA 1051 of 2024 in CP(IB) no. 186 of 2024
before the NCLT, Ahmedabad, till the next of hearing. Direct

service is permitted. “
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The Registry is directed to forward the copy of this interim stay order passed by the
Hon'ble High Court of Gujarat in the IBC matter to the Principal Bench New Delhi as

well as to the IBBI for information within a period of three days.

Since, there is an interim stay in the matter, let this matter be adjourned beyond the

date.

Re-list the matter beyond the date on 11.12.2024.
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SAMEER KAKAR SHAMMI KHAN

MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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